(1
%)
[ﬁ{ Affidavit to be Furnished by the candidate along with Nomination Paper
%11

Before the Returning Officer.
For election to Bikar Legislative Assembly (name of the House)

From {77 - Harnaet Constituency (Name of the Constituency)
Al
| Hari Narayan Singh son of Late Shivdust Prasod Aged 66 (Sixty six) years. resident of Vill-
Mahmadpur, P.O-Ramghat Bedhi Bigha, P.S.-Nagarnaussa, Dist.-Nalanda, Pin-801305 (mention full
postal address), 4 candidate at the above Election, do hereby solemnly affirm and state on oath as under:-
i Strike out whichever is not applicable) -
Lo L am o candidate set up by Junta Dal (United) (name of the political party)am contesting as an

Independent candidme,

2. Details of PAN and status of filling of lncome tax return ;-

|51, | Name Permanent Account | The financial vear for which [Total Income shown In
e Number (PAN) the last Income Tax return |Income Tax Return -
1 ) has been filed _tin Rupees) |
ERETET AMQPS2420) 2010-2011 2.56,794)-
i (b HLLE. AACHHS913D | 2010-2011 [ 717939~
|2, | Spouse | ML | MIL NIL

1| Dependent-1 _NIL NIL NIL
[4. nﬂmm‘.m- ~ NIL NIL NI

[5. | Dependent-3 . NIL 1 NIL NIL__
3. The following case{s) is/are pcmlm;-,-, against me in which cognizance has been taken by the court :-
[SL. | Offence Deseription
(M,

(a) | The details of cases where the court has I B [

tuhen cognizance, Sections of the Act and 5= BE3 34 [PC-Violation of and order wis 144 CRPC |

copnizwnce taken

deseription of the offence for which |
(b} Name of the Court, Case No. And Date of Chandi P.5. Case No. 30/1999, (i.R, Mo, 159/90, i

order taking cognizance : | Date of cognizance : 07/01/2000

[te)| Details of AppealtsyApplicationgs) for | I
revision (i any) filed against the above MIL !
orderis) -

4. Case in which | have been convicted by a court of law (other those referred to in Form 26) :-

tad| The details of cases, Sections of the Act and
description of the ofTence for which MNIL
copvieled: B
[ (b | Nameof the Courtis), Case No. and Dt s) — NIL N
[ | oforder(s) ]
__15! I*"ulu-u;hmcm Jmpnm.-.l _ - NIL |

L I —e S— - )




S That | give herein below the details of the assets imovable and immovable eic.) of mysell my spouse and all

dependents :

A
Note =-

Dietails of movable assets

I Assets in joint name indicating the extent of joint ownership will also hive 1o be given.

a3

Mame of Bankfnstitution and Branch are 10 be given,

In cuse of deposit/lnvestment. the detnils including Serisl NMumber, Amount, Date of Deposit, the Scheme

i Value of Bank/Share/Debentures as per the current market value in Stock Exchange in respeet of listed

companies sid as per book i case of non-listed companies should be given.

3. Detwils including amount is to be given separately in respect of each investment.

- Dependent, Bare means i person, substantially dependent on the Income of the candidate,

U5k Deseription Self Spouse | Dependent- Dependent| Dependent
| No, | -2 -
| {i) | Cash in hand R 43000 | N[ NIL MIL NIL
(i) | Details of Deposits in Bank Dﬂﬂuahlil;ﬂluléfﬂ- Ae | h . - -l
aceounts (FDRs, Term ink 5 H, Uk Selretnsi
' ! Deposits Emd ulTu[II.:r types of Als Mo fatumITe] (
| A : ) i 022001 Wi 4.97 5200
| Deposits including saving {h) PN B Chand) (Niginda)
| #ccounts), Deposits with Al Mo 10200 N TTIRS 7 : j
| Financial Institutions, Non A 23022001 R 92,6360 | HIL L e i
| Banking Financial Companies :'Il'il :?i?{.;:ri Peis
| [ and Cooperative societies and | 4 v 315300864000
! thie wmount in each such e DR 22010 s 5,000,001 I
| deposit BB Chandi Nilands
f e M- FHERONED G D00 45
| e 2201 & Y-
TR L — : | Tutnd Rs, 13,15, 163! |
ity | Dretails of investment in | Mutul Fund
Binds, Debentures/shares and | O 23122011 e i
ks i companes S ot NIL NIL NIL NIL
‘ Funds and other and the
gmount, N
[ (iv) | Details of investment in NS5, [1a } NS.C, dy. Ham2007
| Postal Savings, Insurance ' ";"r:“‘_ e | l
 Policies and investment in any '1:[ “'f';'—ﬁll'ﬂ.‘:l_j'm‘m: s, 61,2750
| Finaneial lnstrument in any 1€ LG, i oo | NIL NIL L NIL |
. Financial Insurnnee i Post Tiial R, L3211
[ office o lnsurance Company
L L the amount
{v) | Persomal loans/udvance given N i
Lo iy Perscn ar entity
| incleding firm, Company, NIL NIL NIL WIL NIL
| Trust ete. and other receivables
| from deblors and the amount.
v | Motor Vebicles! ..'{iFCFHﬂS-: (np Scorpio 5.0.X, |
| Yuchts/Ships details of Make, N Gt 13 9 NIL | NIL NIL
Registration No. ete, Yearof | 10 50 R, 6,40,0005
| | Purchase and ameunt) Tutal R 065000~ | |
| (vii) | Jewellery, bullion and valushle | Giold omaments
| thing (give details of weigl b gema, Vb Ha L I5000G | a1 | NIL ! NIL NIL
| and value) .




iviil)] Any other assets such as value

of clnims/interest.

property
() Goald prmaments
a0 gms. Volee Fa G, 50,0000 -
by LIL e 2.22.0000-
() Mutusl Fund
[}, 2522011 R, 2520000
MLLS With Post office
{nh Ade Mo.-1393%
d 2305 KT Hs. 6,000,000
(i) Al Mo -139391 |
du. 23032007 W, 00000 |
() Ade Mo -14U25H

| d U1 22009 R, 30 (-
i) Ade M- 10630
g1 DTARA009 . 3,00, 01K
leh Ade Mol 10631
L, DZAE 0N R 300,000
(1 Ade Mi-1 10632 |
dr, 20372000 M, 30000400
fph Adc Moo= 10633
dy, 032009 s, 300N -
NSO
AL PR02008 R 100,000-

Indeterminate share in  HLLF.

0. With Post OfTice
(@) Ade Mo 624775

e, 20020 s, 500400
(bl Ade Mo, R24TTh

. DTA2009 R, SikIMAK-
{eh Ade Mo, 624TT7

dt. 023K Rs. S0,00K-
{dy A Mo, 624TTH

di. G220 Ts. S00000-
5.8 Ade With Post OHTice

Al No. 401221

il 2WN 007 K, 48,3430

S0 R Block Paing
S A Wo-3 1024012158

NIL

NIL

NIL

NIL

dL 25200 Rs. 1,73, B1L¥-
Cash Ha M5 404N-
Tatal R, 41,60,5T0- |
{in) | Gross Total value Rs, 73.16,259/- |
B, Dewmils of Immovable assets :
Note :-

| Properties in joint ownership indicating the extent of joint ownership will also have to be indicated.

2 Each land or building or apartment should be mentioned separutely in this format.

-

| 51 | Deseription Self Spouse| Dependent- Dependent| Dependent
Mo [ <J -3
(i1 W Indeterminate  share 10 HLUF.
Location{s) Crageriy NIL NIL MNIL NIL
Sirey Nuibar(s) .-".Lgrlcullurul lend ol .‘-‘-'I:ﬂ'lurlladrmr. .
- 1 .0 -Ramghat, P Magnmuissa |
—m (Melanda)
Area | Total measurement in b5 nere NIL MNIL NIL NIL
|.. mcres) g
Whether inherited property Yes NIL NIL NIL MIL
(Y'es or Mo}
Liste of purchase in case of self NIL NIL NIL MIL NIL
aequired propery
Cost of Land (in case of
Purchase ) at the time of NIL ML NIL NIL NIL

Purchase

Any Investment on the land by




way of development, MIL NIL MIL MNIL NIL
Construction ele, -
Approxmmate Current market Bs. 2T SO | WL ML ML NIL
|wnlug. ,
)| Non-Agricultural Land mﬁmum a0 DAL,
[ISETERTIRY | ny A
Survey Number(s) UL It o o P NIL | NIL NIL NIL
a1 T 998 Hs, 250000
Area LAY koatha
L) Lorhau Lipsdd it Mawen Pubnripor
Fatrn Khati Mo, 224,
sty Moo THE Purchase
l At O O & 2T
Ared 4.5 Rathy Hs 10000000
Area | Total messurermnent in 538 halho MIL NIL MIL ML
Sq.f) -
Whether inherited propery No NIL NIL NIL NIL
| iYes or M) ;
Diate of purchase in case of sell’ mljlh:l:m%ﬂ L;; Purchise MIL NIL NIL NIL
| sequited property i ivli.hu:n ‘-;'-:I 224, Khalita N, TG
[Purchiee dd, D120 &
e 1 oo B
I Costof Land qin case of R 10,2500/
Purclise) ot the time ol ML ML ML NIL
| Purehase -
| Ay Investment o the Tand by Y
way of development. NIL NIL WIL NIL NIL
Construction el
| Approsimate Current market Re, TG00000- | N]L NIL NIL NiL
vilue, o |
(i Comme tahle \\1n|rllu-|:|1l1f:~il'::|lrhlﬁ:4 i} II.M]::J;T.:I [0 ":I N sIL sl
i 1 : S i i il - L wIL
:I::f;l:;l:::&i ;lprlrtlm,lllh:l ikaninnisos {Nblmdt) MNIL I !
Surves Nuimbernis)
| Built up Area (Totnl Giadown Arca (0600 11 NIL NIL MIL MIL
measurement in Sgft) |
Whether mherited property Yes [ MIL NIL NIL NIL
(es of Noj i .
Date of purchose in vase of sell NIL NIL MIL ML MIL
aequired propeny
Cost al property (in wise of
Purchase) ot the time of NIL NIL ML MIL HIL
Purchase
Amy Investment on the property
| by v of development, ML MIL NIL MIL MIL
Construction ele,
| Approsimate Cureent market B, 110040001 | NI ML MIL NIL
value, ;

(v} Reshdential Buildings :::u-:‘niuu share in MLLUF. . | . 1
[Is:clugmg apartimenis) Ilt;\id:;;ini Building ot Mahamadaur, ML MIL MIL MIL
Locationls) £ -Beakmhaal. P8 “Nugiormaussi
Survey Mumberis) I Nanlstslts]

Area { Total meastrerent in 3,000 5.0 NIL NIL NIL NIL
Sq.10
Ta.lm. ap Arga (Towal EXLIESTE NIL NIL NIL NIL
| medsurement in Sy ) =
| Whether inberted propers Yes | NIL MIL NIL ML




1‘rc- or Mg
L:.m ulf pu.m.l'n.w. TR nl "sell’

| buguired proparty

| NIL

MIL

ML

TNIL

NIL

| Lot of property [in ase of
| Pure e 1 at the time of
I‘un.lluwl.

MIL,

NIL

MIL

NIL

MIL

| Ay Db estient i Ui L by
[ way of development,
| Constrigeiion el

ML

NIL

MIL

NIL

NIL

Appros imiate Curvent market
vitlue

B, 250,000

MIL

ML

WL

ML

mhrrl.»lh.ll in ml:nc:ﬂ in
fropety )

i

NIL

NIL

NIL

MNIL

ML

i,-..|| Total ol Current Muarket
| [ vabue ob (i) to(viaboye

6. 1 give herein below the details of labilities/ dues to public financial institutions and government :-

—

I€5. 5T 0=

MIL

ML

NIL

NIL

(Notes Plense give separite details af nime of [iank Institinicr, entity of individual s amount for each item)

[8L | Deseription Sell Spouse Dependent Dl:p:nde Dependent
(M| - -2 -3
m Luan ar dues fo
I Flnangiul nstitstionis S.B.1 Hunuman Nagar
Mame of Bank or Fl Foanharbaph Matma NIL MU ML MIL
Ao outstmding Cor loan Hx, 2,75, 00 -
- Nature of hean . |
Luan wr dues io upny
individualsEntity other than
| mremtinned i (1 above,
Mt 4] NIl MIL LR NiL NIL
Nt oS tII.LlIILg
| Mvatwere o b, e .
Ay ullwril.nluﬂlv. NIL ML NIL NIL HIL
|| t.l':.lll.:l 1Elilir_iml'ﬁllﬂu MIL ML NIL ML NIL
(il Government Dues :
s 1w shepartment dealing ML | NIL | NI NIL NIL
with poyernnient
| Actommoditien | .
[Dues 1w deparment dealing NIL M1l NIL NIL NIL
with supply b |.11 e = .
]‘.Il.ll,,i.||.11.|:|'|-;|.I1||ILI|l|JL|J.|.IIit_ NIL NIL NIL ~NIL ML
| with supply of electricity
[ Dhues o depavtment dealing
wath supply ef NIL NIL NIL MIL NIL
VelephoiiesMobiles
nucv.lmi;pmm gl l.h:'.llmg |
with geseriinent manspor ML NIL NIL NIL NIL
g lugdimg darcm s ad
| [ lielicopiers)
Clncomé Tax Dues NIL NI | NI NIL NIL
| Wenhth T Dues MNIL | NIk NIL ML NIL
| herviee | I Hugs ML MNIL MIL ML NIL
Muuu.lml I-'rup:-m Tax Dues '_ '\H NIL ML ML NIL
| Ssales Tax Dues NIL __| NIL NEL MIL MIL
Al nltn. ]'Jllu n NIL i ML NIL ML NIL
[.rnml 1.|.H.1I of all hml Thaes Is. 275,0000- | SIL NIL MIL NIL |




7o Dewails of profession or oecnpation :

Sell ML, Biler, Patia,

Spoise doee wife,

8. My edocatbonal qualifcation B as under :

i

aive details of lnghest Schoal/Universite edueation with full form ol the certificate/diplomaldegree course, )

iMame o the School College/University and the vear in which the course was completed )

1| Course Completed | Yenr SehoalCollege Board/Uiniversity |
[T Matriculation 1960 Hapu High School, Chand) (Nalanda) BSSEB Patma
2 | Girmuy i 1965 Nalanda College, Bilar hluurll A Mailanga Magadh Liniversity, Bodh Gﬁ_'.a—|

9 ABSTRACT OF THE DETAILS GINEN IN (1

}'IT} {8} AHOVE :

1| ?jnﬁcul'l.|_1.~,1;1_|l_|_|..l_id.:|1|: hri Ilan Naravan Singh
12| Full postol address Vill-Mahmudpar., P.0 .- -Ramghor Bedhi Bigha, P.S-
I—- B _ | Mogarnuussa, List-Nalanda, Pin-801305
3 Number and Name of the vorstiliency and st | 177, Hormiut (Hiliar)
(4 Nume of, the Polivenl pamy which set up 1l Jamweer Dol ( Linired )
L il fothers Jae write independent’ | fiie e
5. | t0) Number of cases in which consietion order NIL
| passed gotlier thin these referred to Form 260 | B o
(Y Total nuniber of Pending cuses where (i e

cuurtis) ave fiken cognizane.

& | PAN of Year for  which  last Toal Income shown
o Imcome Tax Beturn filed ~ {20010-200 1)
ni Candidane |I..l "'\\.'H _.-igtq-lu Pﬁ 1-1- "'ﬂj B N 1.5&..?9-4.-’-
uu HUF. AAL HH"-'?]JT} T 17930
Lh}ﬂﬂnnsl. ML NIL
) DLpn:n:kuh WL NIL
'-'. Eh.tull-. of Assers o L hlhltllllh i I{up:n-, [ HIL ML [
Descrption Self Spouse  [Dependen |L1ﬂwru1=nl.D:p-:nd=n
. VN P NPTICT R L ] | -2 -3 i
L Maovealle Ry THI6250 NIL NIL | NIL NIL |
Al Hllluflulluj ‘7
B Jmovable R 57,000,000 | NIL NIL NIL NIL
'_AH..L, ]
1 Purchinse Prce and : -
| Develapiient cost of fa f0 25, i NIL Ml KIL MIL
| Drtrncnalshe Property
ol Value) | [
fii) Appraximaie ' i ' i
Lourrent Machel Price R d i ML NE, | WL ML |
ol Assel{ Total Vialued
- _Hpﬂl_il]& =y -
A | Ciovernment dies Nl NIL N NIL NIL
il oral) |
B ™ “I. WIS |'F'i_|1'l'|_|i'.'ll'li'|. ! SH mm:m'l W H g o =
A | B & Pt 5 H il l.. I
Pisetl lnstestutions | Kankarbagh Pama | ™IL ] ‘NI MIL
o i arher Ll L loan Ks 275, 00Hk= |
% Highest vduentional l.lr.tsllinﬂldll‘.llﬁ.: = o T

L vkrive demnils ol S<hivln versity education with full form of the certificareliploma/degiee gourse )

]



I, the depenent ibove nimed, do hereby verify and declore that the contents.of this affidavit are trae and comrect o

the best ol my knowleidue ond belief, no part of it i5 talse wnd nothing moterial has been concenled there from. |

further declare that

L Thire bs o ciise of convietion ar pending cose against me othier than those mentioned in jtems 3 and 4 above:

(hi Loy sposse, or iy dependents do not have any asset or lishility, cther than these mentioned in items 3 and 6
above

Werifoed w Mavva this the 25 doy of Becesher 2011,

Ju'_lF_?."_'{.f"_'}-El&‘f‘-'
261921229

{ Hari Novovon Singfr)
M.L.A,
177, Hamaut (Malanda)
DEPONENT
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